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प̷হनोतर से संबंिधत पिरिशচट
पिरिशচट  ' पच्चीस ' [ 17/3/2016]

प̷হन  सं.  [ क̷. 5958 ]
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qrqdu d pefursm 3rhr/3rqrB?-d 3ilfUq-qilM t .$ srfi o-rri
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"22. Before parting with this case we give directions to all the State
Governments in the country that they should prepare schemes for eviction
of illegaliunauthorized occupants of Gram Sabha/Gram
Panchayat/Poramboke/Shamlat land and these must be restored to the
Gram Sabha/Gram Panchayat for the common use of villagers of the
village. Fro this purpose the Chief Secretaries of all State
GovernmentsAjnion Territories in India are directed to do the needful,
taking the help of other senior officers of the Governments. The said
scheme should provide for the speedy eviction of such illegal occupant,
after giving him a show cause notice and a brief hearing. Long duration of
such illegal occupation or huge expenditure in making constructions
thereon or political connections must not be treated as a justification for
condoning this illegal act or for regularizing the illegal possession.
Regularization should only be permitted in exceptional cases e.g. where
lease has been granted under some Government notification to landless
labourers or members of Scheduled Castes/Scheduled Tribes. or where
there is already a school, dispensary or other public utility on the land.

23.Let a copy of this order be sent to all Chief Secretaries of all States and
Union Territories in India who rvill ensure strict and prompt compliance of
this order and submit compliance reports to this Court frorn time to time."


